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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT :PUNE.
ORIGINAL APPLICATION NO: 27 OF 2026.
Dipak Dhansukh Patel .... Applicant
Versus

The State of Gujarat and Others ... Respondents

Affidavit in reply by of Respondent no:5 Chief Officer

Notified Area Authority Hazira:

I Kaushik Gamit, aged adult, serving as Chief Officer Hazira

Notified Area Authority, having offices at: Plot no:326-327,

Village : Bhatpor GIDC Estate, Magdalla - Ichhapor Road,

Post: Bhatha, District: Surat do hereby on solemn affirm and

state on oath as under:

1. It is submitted that I am in receipt of the copy of the
Original application filed by Dipak D. Patel and Others. In
the said petition the order was passed by this Hon’ble
Tribunal on 25/3/2026 and the copy of letter of Advocate
on record along with petition and order was dispatched on
8/4/2026 and the same was in receipt of this office on
17/4/2026. Accordingly, the office of the Hazira Notified
Area Authority has appointed advocate on regord on

Y
I
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21/4/2026 and the instruction and records were dispatched
to the Advocate on record on 24/04/2026.

. It is submitted that I have gone through the averments
raised in the petition and as such I am competent to swear
this affidavit.

. It is submitted that the averments made in the petition is
hereby denied unless specifically admitted by me. I crave
leave to file additional affidavit if need arise in order to
appraise the ground reality and facts of the case.

. It is submitted that petitioner has stated in petition that
entire villages namely, Mora, Damka and Bhatlai within
Choryasi Taluka are within the ambit of present respondent
no:5, i.e. (Hazira Notified Area Authority) is false and
misleading. It is required to mention in fact few hector of
area of village Mora, Damka and Bhatlai are included in
Notified Area Authority. Hence the remaining area falls in
the territory of respective Village Panchayat. A copy of
notification dated: 30/1/97 is duly annexed herewith this
reply and marked as Annexure: R1.

. It 1s submitted that out of total nine villages namely,
Bhatpor, Ichapor, Kawas, Limla, Mora, Bhatlai, Damka,

Hazira and Suvali certain portion of land wherein there is
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an industrial development only those areas from this
villages are part of the Hazira Notified Area Authority. Out
of the total area of Village Damka about 344.07 Hector of
land falls within the Hazira Notified Area Authority.

. Similarly in Mora Village, there are L&T, Relaince, NTPC,
GSEG and GSPL. This industries are having their own
effluent plants and are terms with zero discharge. Hence
the contention of the petitioner with regard untreated
effluent/discharge is false and misleading. Moreover, there
are no other industries than as mentioned above so far as
Mora Village is concerned. From the total area of Moré
Village about 1478.36 hector of land falls within the
Hazira Notified Area Authority only.

. In Village Damka, there are about Reliance Truck Parking
area, which are within the Notified Area Authority.
Accordingly there are no industries releasing untreated
effluent from Village Damka.

. Similarly in Village Bhatlai, there are no industries in this
area and about 71.24 hector of land is within the area
Hazira Notified Area Authority.

. It 1s submitted accordingly as mentioned above only this

area within is Hazira Notified Area and are to be managed
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Hazira Notified Authority. Whereas for the remaining area
of concerned villages ‘are governed by a separate Body
known as Hazira Notified Area Development Authority
under the Chairmanship of the Hon’ble District Collector, |
Surat. The Industries & Mines Department Gandhinagar
vide resolution baering no:GID-102008-1125(PAFA)-G
dated: 09/10/2009 has formed Board of Management for
development of this villages wherein certain portion of
land is merged into Notified Area Authority under the
Chairmanship of Collector. A copy of resolution is duly

annexed herewith petition and marked as Annexure: R1.

10.. Here though the Hazira Notified Area is also a member

in the Board however the entire committee is headed by
the Hon’ble Collector, Surat. This committee consist of
Collector, Surat, Hon’ble Members from Legislative
Assembly of concerned ward, District Development
Officer Surat, District Planning Officer, District Gram
Vikas Agency, Commissioner Gram Vikas, Board
Members of concerned Notified Area Authority,
Chairman, Secretary Gujarat Industrial Development

Authority.
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v 11.Accordingly the committee constituted under the above
»  GR will have to take care of the surrounding villages. It is

subsequently the Chief Officer Notified Area Authority

and Regional Manager GIDC are added in the list of
committed vide resolution dated: 15/4/2010. A copy of
the resolution duly annexed herewith this reply and
marked as Annexur: R2.

12.It is submitted that as per the Government resolution
bearing no:GID-102012-1835-G issued by Industries &
Mines Department Gandhinagar dated: 26./6/2013, for
those villages wherein certain areas of villages in merged
in Notified Area Authority, The Notified Area Authority
shall in turn deposit an amount of 1/3% of total revenue to
DRDA in specific account for the purpose of development
of those villages and also with a view that the revenue of
that village may be reduce by merging in Notified Area. A
copy of GR is duly annexed herewith this reply and
marked as Annexure:R3. It is submitted that accordingly
the present respondent no:5 has deposited the said 1/3rd of
total revenue contribution to the concerned Village
Development Committees’ for the development of

Villages.
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the member of the said committee and hence the task of
survey and detailed report was given to the present
respondent. Hence the present respondent has carried out
a detailed Project report with detail design for Sewerage
Network ad STP for villages covered under Sachin
Notified and Hazira Notified Areas. Hence as per the
committee decision, powers were vested to the Hazira
Notified Area Authority to appoint Consultancy services
for preparation of detailed design of sewerage network and
STP for Villages covered under Sachin Notified Area and
Hazira Notified Area. Accordingly, the present respondent
has appointed M/s Green Design and Engineering Services
Private Limited at Surat to preform consultancy services.
for It is however the final decision has to be taken by the
concerned committee for installation of Storm water
Drainage.

14.1t is submitted that the said report annexed in petition by
petitioner was placed on record of the Development Board
and since the area of the surrounding villages are now

merged into Surat Municipal Corporation hence it was
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decided to halt the said project of installation of STP and
DPR since now when an macro programming is going to
be done by Surat Municipal Corporation then separate
installation of STP by Hazira Notified Area Authority
would not be required and hence it was decided that
whatever income by way of revenue has been generated by
Hazira Notified Area Authority out of which 1/3" has to be
deposited the Board for development. A copy of the
minutes dated: 17/12/2020 under the Chairmanship of
Collector is duly annexed herewith this reply and marked
as Annexure:R4.

15.1t is submitted on merger of this surrounding villages in
Corporation limits, and on appraisal of the earlier report of
Green Designs before the Committee in its meeting dated:
17/6/22 where in it was suggested that since now the area
falls within the Surat Urban Development Authority and
hence it would be necessary to invite competent officer
from SUDA for finalisation of STP. A copy of the minutes
dated: 17/06/22 is duly annexed herewith this petition and
marked as Annexure:RS5.

16.1t is in this set of circumstance as the present respondent

i.e. Hazira Notified Area Authority has already deposited
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its contribution to the extent of 1/3™ of total revenue hence
the responsibility of installation of STP and DPR would
now vest on the committee and now in turn upon the Surat

Municipal Corporation for installation of STP and DPR.

17.The present respondent submits that so there is no illegal
discharge qua the Hazira Notified Area is concerned.
However, whatever as stated above falls in domain of
concerned Village Panchayat and now in turn on SMC.
Now I deal the petition parawise:

18.The averments made in paragraph no: 1 to 3 are formal in |
nature. The averments made in paragraph no:4,5 of the
petitioner is hereby denied. An overall picture has been
created by the petitioner that present respondent no:5 has -
not set up STP. It is required to mention that as stated only
few hectors having industrial area are only merged in
Hazira Notified Area and not the entire villages. Moreover
as stated above in village Mora there are dedicated
industries having it own treatment plant and they are not
discharging in the creek. Moreover even in remaining two
villages also there is no industrial waste. It is since the
Village Panchayat has not under gone any sewage facility

and now in turn are merged in SUDA limits hence now the
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Corporation will have to undertake exercise. It is only few
portion of area is merged into Hazira Notified Area
Authority hence the allegations made against the present
respondent towards non installation of STP is false since
now due to expansion this area is now merged in city limits
and hence Corporation/SUDA in turn will have to frame

long term project.

19.The averments made in paragraph no: 6,7,8 are formal in

nature. The averments made in paragraph no: 9, 10 are
hereby denied. It is submitted that as stated above the
remaining is within the management of Village Panchayat

and now in turn with Corporation.

20.The averments made in paragraph no:11 is hereby denied.

It is submitted that the grievance raised in the petitioner is
pertaining to untreated discharge of Mora Village.
Moreover with a view to have proper mechanism the
Hazira Notified Area Authority has already filed its report
however due to merging of area into City limits Hazira
Notified Area Authority cannot be held responsible for the
area which is not governed under the Notified Area.
Moreover, Hazira Notified Area Authority has already

deposited 1/3™ of total revenue to DRDA and hence the

iN
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present respondent no:S cannot be held liable for untreated
discharge by Mora village.
21.1t is true that Hazira Notified Area Authority had

undertaken exercise of survey and cost. Accordingly the

material was placed before the Committee it is in between
since the area was further denoted into SUDA/ corporation
limits hence on careful consideration of committee it was
decided to merge into macro project of SUDA and hence
as such the exercise done by Hazira Notified Area
Authority was sent to committee for use.

22.1t is submitted that averments made in paragraph no:13 of
petition is hereby denied. It is submitted that Hazira
Notified Area Authority has deposited the amount of 1/3™
contribution to DRDA hence the figures shown by the
petitioner is misleading as if entire amount is with present
respondent.

23.The averments made in paragraph no:14 to 17 are hereby
denied. It is required to mention that the entire survey
report was prepared however no such estimated cost has
been either recovered. On the contrary present respondent

has already deposited an amount of total 1/3™ contribution
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to the Board hence it is again an misieading attempt by
petitioners.

The present respondent crave leave to file additional
affidavit. It is in this set of circumstances now since the

area is merged into city limits, hence the answering

respondent has already forwarded the survey report to the
committee.
Hence it is praved accordingly,

Solemn affirm on oath on 27" April 2026 at Surat.

Verification.
I Kaushik Gamit, aged  years, adult, serving as Chief
Officer Hazira Notified Area Authority, do hereby on
solemn affirm and state that whatever is stated above is
true and correct.

[ have not suppressed any material fact.

NOTARIAL  NOTARIAL
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT : PUNE.
ORIGINAL APPLICATION NO: 27 OF 2026.
Dipak Dhansukh Patel .... Applicant
Versus
The State of Gujarat and Others ... Respondents
AFFIDAVIT
I Kaushik Gamit aged adult, serving as Chief Officer Hazira
Notified Area Authority, having offices at:  Plot n0:326-327,
Village Bhatpor GIDC estate, Magdalla -Ichhapor Road,
Post: Bhatha, District: Surat do hereby on solemn affirm and
state on oath that:
1. What ever is stated above in reply in paragraph no:1i to
14 are true and correct., and I believe it to be true. |
have not suppressed any material fact.
2. The annexures annexed in the reply are true copies of
originals.

Solemnly affirmed on 27" April 2026 at Surat

ChWOfficer
Notified Area Hazira,
Surat,
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Regarding Utilization of the 0(
Allocated Share of
Consolidated Tax for

Comprehensive Development
of Villages Surrounding the
Notified Area and Planning
Thereof
Government of Gujarat
Industries and Mines Department
Resolution No.: GID-102008-1125 (Part)-G
Sachivalaya, Gandhinagar
Date: 08/10/2009
Read:
1. Resolution of Industries and Mines Department
dated 30/08/1993 bearing No.: GID/1084/495/G-
1
2. Resolution of Industries and Mines Department
dated 29/01/1999 bearing No.:
GID/1098/1954/G-1
3. Notification of Industries and Mines Department
dated 01/04/2008 bearing No.: GHU-8-GID-
102004-1496-G
Preamble:
Various industrial estates and private industrial units in
the State are declared as “Industrial Areas” under
Section 2(g) of the Gujarat Industrial Development
Act, 1962, and such areas are declared as ‘“Notified
Areas” under Section 16 of the said Act.
In such notified areas, where land belonging to Gram
Panchayats has been utilized, in order to ensure that
such Gram Panchayats do not suffer loss of revenue
and to meet the infrastructural development needs of
the concerned villages, as per Resolution referred to at
Sr. No. (1) dated 30/08/1993, a specified portion (one-
third share) of the consolidated tax collected from
such notified areas is allocated to the concerned
District Rural Development Agency (DRDA) for
development works of such Gram Panchayats. The
District Rural Development Agency utilizes the same
for specified schemes.
Further, comprehensive development of areas
surrounding the notified area is necessary, and such
action can be effectively undertaken with the
assistance of the Board of Management constituted for
the notified area.
Resolution:
After due consideration, the existing arrangement
prescribed under Resolution dated 29/01/1999 bearing
No. GID/1098/1954/G-1 is hereby cancelled, and as a
step in the “Golden Milestones” of Gujarat State, it is
hereby resolved that the utilization of a specified

Ea ) ke |



planning of related activities 52326 carried out with

the assistance of the existing “Board of Management”

of the concerned notified area, subject to the following
provisions:

1. Initially, areas falling within a radius of five (5)
kilometers from the notified area shall be covered
for comprehensive development.

2. The radius of five (5) kilometers shall be reviewed
after three (3) years for possible extension.

3. The comprehensive development shall include
parameters determined by the “Planning Division”
of the General Administration Department.

4. The draft plan for comprehensive development of
each village shall be prepared by an expert agency.

5. The following Committee shall grant approval for
works to be undertaken in the concerned villages
and shall monitor time-bound implementation of
such works:

o District Collector concerned — Chairman

- Hon’ble Member of Legislative Assembly of the
concerned notified area — Member

o District Development Officer concerned -
Member

o District Planning Officer concerned — Member

o Director, District Rural Development Agency —
Member

o President of the concerned Notified Area
Industrial Estate Association — Member

o Regional Manager of Gujarat Industrial
Development Corporation — Member Secretary

6. It shall be the responsibility of the Director, District
Rural Development Agency, to ensure that the
works proposed before the Committee are not
duplicated under schemes such as NREGS, BRGF,
Gokul Gram, RSVY, Watershed, IAY, TSC, etc.

7. A separate fund shall be created for depositing one-
third share of the consolidated tax, and expenditure
shall be incurred therefrom for comprehensive
development and estate-related works.

8. The Resolution dated 29/01/1999 bearing No.
GID/1098/1954/G-1 referred to at Sr. No. (2) above
is hereby cancelled. ,

This Resolution is issued with the approval received

vide notes dated 28/07/2009 of the Planning Division,

General Administration Department, and dated

28/08/2009 of the Panchayat, Rural Housing and Rural

Development Department, on the file of even number

of this Department.

By order and in the name of the Governor of Gujarat,

Sd/-
(Shridevi Shukla)
Deputy Secretary
Industries and Mines Department

Copy forwarded to:

- Secretary to Hon’ble Governor, Raj Bhavan,
Gandhinagar (by letter)
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Sachivalaya, Gandhinaga122 7

. Personal Secretaries to all Hon’ble Ministers,

Sachivalaya, Gandhinagar

- Accountant General, Gujarat State,

Ahmedabad/Rajkot

. Accountant General (Audit), Gujarat State,
Ahmedabad/Rajkot

- Principal Secretary (Planning), General
Administration Department, Sachivalaya,
Gandhinagar

- Principal Secretary, Panchayat, Rural Housing and
Rural Development Department, Sachivalaya,
Gandhinagar

- All Departments of Sachivalaya

- All branches of Industries and Mines Department

. All Heads of Departments under Industries and
Mines Department

. Vice Chairman and Managing Director, Gujarat

Industrial Development Corporation, Udyog

Bhavan, Gandhinagar

- Development Commissioner, Gujarat State,

Gandhinagar

- All Collectors

- All District Development Officers

- All Directors, District Rural Development

Agencies

- For uploading on System Manager — IWDMS

-Select File
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Regarding Utilization of the
Allocated Share of Consolidated
Tax for Comprehensive
Development of Villages
Surrounding the Notified Area and
Planning Thereof
Government of Gujarat
Industries and Mines Department
Resolution No.: GID-102008-1125 (Part)-G
Sachivalaya, Gandhinagar
Date: 15/04/2010

Read:
1. Resolution of Industries and Mines Department
dated 08/10/2009 bearing No.:

GID/102008/1125/Part-F-1-G
2. Letter of GIDC dated 20/02/2010 bearing No.:
GIDC/NTA/Vikas-66/76
Resolution:
As a step in the “Golden Milestones” of Gujarat State,
for the purpose of utilization of a specified portion of
the consolidated tax of the notified area and planning
of activities relating thereto, a Committee has been
constituted as per provision No. 5 of the Resolution
referred to at Sr. No. (1) above, for granting approval
to works to be undertaken in the concerned villages
and for monitoring time-bound implementation of
such works.
The Gujarat Industrial Development Corporation
(GIDC), vide letter referred to at Sr. No. (2), has
proposed modification in the composition of the said
Committee, which was under consideration.
After due consideration, it is hereby resolved to
include the following three members in the said
Committee:
1. Chairman of the Board of Management of the
concerned Notified Area — Member
2. Chief Officer of the concerned Notified Area —
Member
3. Regional Manager of GIDC of the concerned area —
Member Secretary
Henceforth, the concerned Divisional Manager of
Gujarat Industrial Development Corporation shall
remain a Member of the Committee instead of
Member Secretary.
All other provisions and conditions of the Resolution
referred to at Sr. No. (1) above shall remain
unchanged.
This Resolution is issued with the approval received
vide note dated 12/04/2010 of the Principal Secretary
(Industries and Mines Department) on the file of even
number of this Department.

TAM\M\‘”V
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By order and in the name of t@ 36]/em0r of Gujarat,
S

(Shridevi Shukla)
Joint Secretary
Industries and Mines Department
Copy forwarded to:

- Secretary to Hon’ble Governor, Raj Bhavan,
Gandhinagar

- Principal Secretary to Hon’ble Chief Minister,
Sachivalaya, Gandhinagar

. Personal Secretaries to all Hon’ble Ministers,
Sachivalaya, Gandhinagar

. Accountant General, Gujarat State,
Ahmedabad/Rajkot

- Accountant General (Audit), Gujarat State,
Ahmedabad/Rajkot

- Principal Secretary, Panchayat, Rural Housing and
Rural Development Department, Sachivalaya,
Gandhinagar

- All Departments of Sachivalaya

- All branches of Industries and Mines Department

- Industries Commissioner, Udyog Bhavan,
Gandhinagar

- Vice Chairman and Managing Director, Gujarat
Industrial Development Corporation, Udyog
Bhavan, Gandhinagar

-Development Commissioner, Gujarat State,
Gandhinagar

- All Collectors

- All District Development Officers

- All Directors, District Rural Development
Agencies

-Select File

- System Manager — for uploading on IWDMS
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Regarding Allocation and
Planning of the Share of
Consolidated Tax for
Comprehensive Development of
Villages Included in the Notified
Area
Government of Gujarat
Industries and Mines Department
Resolution No.: GID-102012-1835-G
Sachivalaya, Gandhinagar
Date: 25 June 2013

Read:

[1] Resolution of Industries and Mines Department
dated 08/10/2009 bearing No.: GID/102008/1125
(Part-F)/G

Preamble:
Various industrial estates and private industrial units in
the State are declared as “Industrial Areas” under
Section 2(g) of the Gujarat Industrial Development
Act, 1962, and such areas are declared as “Notified
Areas” under Section 16 of the said Act.
In such notified areas, where land belonging to Gram
Panchayats has been utilized, in order to ensure that
such Gram Panchayats do not suffer loss of revenue
and to meet the infrastructural development needs of
the concerned villages, as per Resolution referred to at
Sr. No. [1] dated 08/10/2009, a specified portion (one-
third share) of the consolidated tax collected from
such notified areas is allocated to the concerned
District Rural Development Agency (DRDA) for
development works of Gram Panchayats falling within
a radius of 5 kilometers from the notified area. The
District Rural Development Agency utilizes the same
for specified schemes.
In the present matter, the Government had under
consideration that instead of distributing the said one-
third share among villages falling within a 5 km
radius, the said amount should be distributed only
among those Gram Panchayats whose lands are
included within the notified area.

Resolution:

After due consideration, it is hereby resolved that the

following amendment is made in Para-1 of the

Resolution referred to at Sr. No. [1]:

“Only those villages which are included within the

notified area shall be entitled to receive distribution of

one-third share of the consolidated tax collected.”

All other conditions of the said Resolution shall

remain unchanged.

This Resolution is issued with the approval of the

Finance Department and the Government on the file of

el ) o
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even number.
By order and in the name of the Governor of Gujarat,
Sd/-
(Anand Bihola)
Deputy Secretary
Industries and Mines Department
Copy forwarded to:
. Secretary to Hon’ble Governor, Raj Bhavan,
Gandhinagar (by letter)
- Principal Secretary to Hon’ble Chief Minister,
Sachivalaya, Gandhinagar
- Personal Secretaries to all Hon’ble Ministers,
Sachivalaya, Gandhinagar
- Accountant General, Gujarat State,
Ahmedabad/Rajkot
- Accountant General (Audit), Gujarat State,
Ahmedabad/Rajkot
- Principal Secretary (Planning), General
Administration Department, Sachivalaya,
Gandhinagar
- Principal Secretary, Panchayat, Rural Housing and
Rural Development Department, Sachivalaya,
Gandhinagar
- All Departments of Sachivalaya
- All branches of Industries and Mines Department
- All Heads of Departments under Industries and
Mines Department
- Vice Chairman and Managing Director, GIDC,
Udyog Bhavan, Gandhinagar
-Development Commissioner, Gujarat State,
Gandhinagar
- All Collectors
- All District Development Officers
- All Directors, District Rural Development
Agencies
-For uploading on System Manager — IWDMS
-Select File
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Minutes of the Meeting held on 17.12.2020 at 17:00
hours of the Implementation Committee constituted
for the comprehensive development of the villages
included in the Hazira and Sachin Notified Areas,
under the chairmanship of the Hon’ble Collector,
Surat, at the Conference Hall of District Seva Sadan-2,
Athwalines, Surat:
In the said meeting, the following members/officers
were present:
1. Dr. Dhaval Patel (I.A.S.), Hon’ble Collector,
Surat — Chairman
2. Shri Hitesh Koya (I.A.S.), District Development
Officer, Surat — Member
3. Smt. Zankhanaben Patel, Hon’ble Member of
Legislative Assembly, Choriyasi-Surat — Member
4. Shri Yogeshsinh Parmar, Regional Manager,
G.I.D.C., Surat — Member Secretary
5. Shri D.M. Patel, Chief Officer, Sachin and Hazira
Notified Areas, Surat — Member
6. Smt. Jagrutiben A. Patel, Deputy Chitnish,
District Rural Development Agency, Surat —
Member
7. Shri Jayesh Gajjar, Secretary, Hazira Area
Industrial Association, Surat — Member
8. Shri J.K. Patel, Executive Engineer (M&M),
District Panchayat, Surat — Invitee
9. Shri R.G. Chaudhary, Executive Engineer, Water
Supply Board — Invitee
10. Shri D.S. Shah, Deputy Executive Engineer
(M&M), District Panchayat — Invitee
11. Dr. Harshul Parekh, Consultant, M/s Fresil
Maven Pvt. Ltd. — Invitee
12. Shri Shaileshbhai Patel, Consultant, M/s Green
Design and Engineering Services Pvt. Ltd. —
Invitee
The Member Secretary welcomed all the members
present and commenced the proceedings as per the
agenda of the meeting.
Review of the Minutes of the Meeting dated
16.09.2019 of the Comprehensive Development
Committee:
The Hon’ble Chairman took the minutes on record for
reading. Therein, the Executive Engineer presented the
report of water supply works approved in the year

2019-17. It was reported that water pipeline work

amounting to Rs. 10.00 lakhs in Hazira village has
been completed and approximately 85% of the work
for construction of sump in Mora village amounting to
Rs. 108.94 lakhs has been completed.

Thereafter, the progress report of works carried out by
the Executive Engineer (M&M), Panchayat
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Mora village, the agency had2t4n1oned the work of
construction of primary school -classrooms and
residential units; therefore, the process of appointing a
new agency has been initiated, and directions were
given to complete the work expeditiously.

In Sunvali village, paver block work near Panchvati
Garden and Naivada Road has already been carried
out by the Gram Panchayat; hence, the same has been -
cancelled.

In respect of electrical works amounting to Rs. 12.00
lakhs in Talangpur village, it had been resolved in the
meeting dated 16.09.2019 to hold a meeting with the
Executive Engineer, Electricity Department, Surat.
However, since Talangpur village has now been
included within the limits of Surat Municipal
Corporation, the said work has not been undertaken.
The Hon’ble MLA stated that villages whose land falls
within the notified industrial area should receive their
share of funds for development works, and previously
approved works should be completed and handed over
to Surat Municipal Corporation.

The Executive Engineer (M&M), Panchayat
Department, stated that ongoing works in the villages
have been stopped by Surat Municipal Corporation.
The Hon’ble Chairman directed that discussions be
held with the Commissioner, Surat Municipal
Corporation, and further action be taken. It was also
directed to obtain written clarification from the
Industries and Mines Department of the Government
regarding whether grant allocation of notified area
funds should be made to villages whose Gram
Panchayat land has been included within municipal
limits, in accordance with the Government Resolution
dated 08.10.2009.

Thereafter, the Executive Enginecer (M&M),
Panchayat Department, Surat presented the progress
report of works approved in the meeting dated
16.09.2019. It was stated that in Mora village, for the
RCC road work, an additional amount of Rs. 30.00
lakhs has been requested by the Sarpanch over and
above the sanctioned amount of Rs. 105.00 lakhs;
however, such additional amount is not required and
the work can be completed within the sanctioned
amount.

For construction of primary school classrooms in
Mora village, an amount of Rs. 30.00 lakhs had been
sanctioned. However, due to requirement of additional
classrooms, further approval of Rs. 60.00 lakhs is
required. Considering the necessity of classrooms, the
Hon’ble Chairman approved the additional amount of
Rs. 60.00 lakhs.

Further action has been initiated for the works
approved in the said meeting. The work of expansion
of old community hall in Ichhapor village is required
to be cancelled as the area has been included within

the limits of Surat Municipal Corporation, and the
Han’hle Chairman direcrted conecallgtinn Af the caid
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Thereafter, the agency M/s Fresil Maven Pvt. Ltd.,
appointed for preparation of the master plan for
development works of villages in Hazira and Sachin
Notified Areas, was directed to present a detailed
presentation. The agency presented a conceptual
model plan for Mora village, wherein directions were
given to also plan for project cost as well as operation
and maintenance expenditure.

Further, the agency M/s Green Design and
Engineering Services Pvt. Ltd., which was assigned
the work of preparation of DPR for municipal solid
waste management and STP (liquid waste disposal) in
notified area villages, presented a brief project report.
The Member Secretary sought clarification that since
two villages of Sachin and two villages of Hazira have
been included within the limits of Surat Municipal
Corporation, the project work of Master Plan and DPR
for STP network for those villages has presently been
kept in abeyance; whether such projects should be
discontinued.

The Hon’ble Chairman stated that if the said projects
are cancelled, no benefit would be derived from the
work already carried out. Therefore, it would be more
beneficial to complete the work and submit the final
reports to Surat Municipal Corporation for
implementation. Accordingly, it was resolved to
complete the said works and submit the reports of
those villages to the Commissioner, Surat Municipal
Corporation for implementation.

The Hon’ble MLA stated that toilet block works
previously executed by the Panchayat (M&M)

Department, Surat are presently in a deteriorated

condition; therefore, quality checks of such works
should be carried out, periodic inspections should be
conducted by officers, and notices should be issued to
the concerned agency.

Further, out of the works proposed by Kavas and Mora
Gram Panchayats, in-principle approval has been
granted to the following works.

1. In Kavas village, work of construction of the
main entrance gate of the village near the Dargah
amounting to Rs. 20.00 lakhs.

2. In Kavas village, work of construction of paver
block development and walkway around the pond
amounting to Rs. 100.00 lakhs.

3. In Mora village, work of providing mesh fencing |

around Jivant Talav, Survey No. 25, amounting to
an estimated Rs. 22.00 lakhs.

4. In Mora village, the work of RCC road
connecting from [.T.I. to Damka-Bhatlai road is
under progress under the Suvidhapath Scheme,
wherein due to increase of approximately 80
meters in length, an additional estimated amount
of Rs. 10.00 lakhs has been approved.

The above works were directed to be verified for

nearagearv octimatag hy  thae Fvarntiviva Fnagineor



Panchayat (M&M), Departmeﬁ%rat, and to take
further action and complete the works at the earliest.
The Member Secretary stated whether, at the time of
submission of final bills by the respective agencies,
before making payment, a certificate from the end-
user/Gram Panchayat Sarpanch, etc., confirming
satisfactory completion of the work should be
obtained. In this regard, the Hon’ble Chairman
directed that since the works are executed by the
concerned Government Department, the responsibility
lies with that Department; therefore, only the
certificate of the concerned Department shall be
obtained, and upon demand of final and running bills,
the same shall be verified and payment shall be made.
The Chief Officer, Hazira Notified Area, stated that
the payment required to be made as per tender rules
for preparation of Master Plan and DPR for STP
(liquid waste disposal), carried out through respective
agencies, shall be made from the Hazira Notified Area
Fund, and at the end of the year, the said amount shall
be adjusted from one-third share of the collected
consolidated tax and credited back to the “Notified
Area Development Fund.” Further, the Hon’ble
Chairman directed that if the one-third share for the
year 2019-20 remains to be deposited, the same shall
be deposited in the “Notified Area Development
Fund” at the earliest.

The total balance amount in the Hazira Notified Area
Development Fund is Rs. 24.12 crores and in the
Sachin Notified Area Development Fund is Rs. 35.03
crores. With regard to the amount of Rs. 50.25 lakhs
incurred towards purchase of two buses (vehicles)
shown in the Sachin Notified Area Development
Fund, the Hon’ble Chairman directed that a separate
meeting be convened with necessary documents
relating to the vehicles and a copy of the resolution
passed in the Board of Management of Sachin
Notified Area. At present, the said expenditure has not
been approved by the Chairman of the Comprehensive
Commuittee.

After discussion, deliberation, and decision on all the
above agenda items, the Hon’ble Chairman expressed
gratitude to all the officers and the Hon’ble MLA
present and concluded the meeting.

Sd/-

14/01/2021

Member Secretary,

Notified Area Implementation Committee,

and Regional Manager, G.1.D.C., Surat

Submitted for perusal and approval of the above
proceedings.
Sd/-
16/04/2021
Collector, Surat
and Chairman,

N Aatifiad Avran Tmnlamantatinn Aammaittan



244 MMW(Q%\#[—

893U U UAlot (AEre Qectizid W 4det 20ett udndl Rsta w2 el yRRLA

cll.19.05.20% i A¥ UAR 10.00 scud Histolla sAs225ll, Yaciotl AtauauLl 360 Reell

Acll YEat - 2, WEAUABoYU, YRclotl AUisSHI HAA Assall sl olu.

UER AssHL o{lA Yoyololl ueusll / wRstAslA o2 23 &l

1.

0.

9.

1R.

13.

Sl vy s (UE.AA), Hetolla sAs2280, Yol Uk
il Auottdlot Wet, Mistolla wmeasll, e, ye U™
sl ol Al wisclla, Been wialwet w@sids, Y UeY
LA ofl. yostuld, Raumssll, Rect g Qs Aowadll, Yot adl e
el uAMAA Qanan, WEBls AAw? wa e Rla
g/, Qewdllal yoius, %.wus Sl yrd.

sll A 2. axa, yua wlsE, A R R, yd adl e
sl A, A e, Yua u@sE], 1l AR Qctiz, Yo e
sl Aaeuss s, Abedl, s AR Bos. ANRAAUA, Yot e
sl RAueud flate, Axed, ullot vo6. A 2 Aawadl dl., yrd UeY
sl 3. 5. weet, oLsLesl, (Hua) daad Redl, yret u{ld
Al wcllot R W, ottsLe.50, well yast Qeudt, Yt wH A
8l Rt YMuR, sedceoe, N, et et YL cll. RYE 1

sl AANME U2e, sorcoe, N, Aol BoAtol Nos AR wdu  wiilld
. ol

e A@Aasll s sl ¥et A HeasllllA wastdl Assell sty yeso el sEadl

A3 SAUML WA,

it

cAl.19.1R.2020 il A¥ A ududl Qs AR Assui togr €A 50 YWIRA
UBAUA % SRl GiLold. '
wooetdel stduwas Suasl, uad (M x 1) Qewdt, Yrel @l o 201¢-20 o

Lol YUl wdend oA yau 29 s2cunl WA B,
MR SUMetl 504

THRL AR et Al Reusart e ot ¥ yell fll. Al As ctetiactiol stoldl 3.
000 cvell agladl 1l suuaini A, Rl 2o5200 251 Biel@®a 255 &l
3.c.0e% ol wWAA B. B UL 56t WA 3.¢¢.¢¢ AW UAA, UED SIH dALAU.0R,.202 2
ol A% Yol saHi wAd B,

Page 10f6

o



245

2 nan ol dl R AR Yol R ocdls ofl 500003 12 3.20.00 el adladl
Hogdl BtuaHl wdd. Bl 20520l 5H wel@ct 251 2l 3. 3132y oA wAd 2“
8. % U get Wl 3.93.59 UAG AER S ol 0¢.05.202¢ ott A% Y& seatul
wdd B,

3. nee AS dl Aot iz A AGH Yl 2. AL Al As slottaa WS 2052 ylbaul
seclHl Adc. FHL Aol @Rt 20.02% ollUl ud sl Wad sdq. Awalla
abulld? S scuul A URd Nerorl gl 511 263 sl wdet . Rl sflall
2052 saUHL wdd B,

Hiotollat vitaiatsll glal oRleiciHi 2AE ¥ Guset st U2 Nowadll g2t wHl 52
BReell 254 wict s wdlell sfadl secn Aue % sull yul 2Act B A Rt

stllel ul s2al ot 81 & 8l &yl W),

ELHSL Ol Mol s -
ol st 6. 8ll, A (M x H) [ewdt, Yd sl weiaand HAA ¥ EIsL el

§C 0¥ sl HYR sal et BHi 02 sl ydl 2dd B wal 02 stlell Bl
(12 Yorol 29¢ s WAL

1 ¥t gioll 52a et letlaeetl st MR 3.40.00 ctvtoll adladl Hogdl vy
AAC BHL 2o5R0ll 251 WER 251 &l 3. 10.¢2% ol WAA B, we? sl
s fd Yol aal wad 8.

2. JUER CGUYetoll sIH HIZall viEl%l daulz sauHl WA B,

£91ULR UMl sl
BONUR 2HHL SUYEE Slet vlotidaite] s1H4 MR s2alHl WA &, USd HER SUM

Yot HaloRru@sloll g€ [Qrcttrul wadl Aol iadt A 51 2E seanl WA
8.

a2 ulR oltMetl sl -

etz @R ol dl Al As slettaceti 02 s MR sl WA sdi, B ol 501
AL 1¢.0%.2029 A% Yul scuHi WA B,

SllY UMl sl

SAU AHeAl FL 0¥ sUL HogR sReuMl A sl B 03 0 yal U B A As
5L 51UGes et slotiacett Hidedl arsdlot 1ugllofl 504008 sail oite st 23 sRaum
w8l

RUALE, ool stducts Sxasll, arl el 2020-240t sl Yo wdaiet 2%
SCUHl wAA &,

Page 2 0f 6



246

HIRL ouMetl s -
oAl Asetl st W2 3.90.00 cvoll adladl Hadl wucuni wAe sl Bl
ead0{l Hodl 12 Mlsaadl Wad 8 dau s1ER Sld ol woa wdd weHdl
3t olotlatcitoll sLO(RL Al 205200 dta AR 281l Wor cu? vudd Slatell
53lell 2052 seaMl wdd 8.
2. douaell 52 Jelallot ol st VR 3.22.00 cell adladl Hogdl vuad waAd
8. ¥ w0 [Aal s2dl Ay Eld wd Aezell 2R ollal auizial 5129 Aol
UEPel 25H 90.00 cltviell aa B.
GURLs s custad Mot sl wl ol st 8, 8l o Feallol ol stH W iel®d
25H ol at? @ Ul Fotllol ot wal Qe o raual vl 58lell el duk
sal el ol MRotul 29 sl Qi WA B,
sl UHetl sl -
1. coide] dddlutos wa Yalleld satelt st U2 3. 100.00 dtell adladl Hysl
UMD A ecll. Botl e daur scell 5103l slar el WAA D,
. 5AUA UM Hual YAl Gk Gleldeliell sl U2 3. 20.00 clvtell adladl oyl
uuciHl wdet edl. Bui yaal wizell Bageni b2 520 Wel®d 251
3.30.00 Al UL B,
W slduets goetzsll, well Yyasl wA oler calcral oS, Yo @Rl sAdCHl wWad
stlol yould wdaiet:
oALsLe.sl, well yrasl Qowal yYrd w2t R oM WA 2000 dw leel
BlHAlatdl U oleflaiclte] stHoll adladl Hydl 3.¢c ey dud Ul wdd Bod)
U 2osell 5H 3UC.3 5 Cllu WA B HER 5L ALOU.12.2020 ofl gl udet B,
GURlset ol Hiotollat tieasll alRt wguacdl suey b 20 aud W welst
LA WL % Bl Yl suaHl U 8. Refl AL Yd well Hell atsd «tell.
@ M2 ollsle sl st wudd 3 welletl WU WA 9AH B B acl Wy el
Mol stedendl sle wra wWAd B, aydi ureasl @l ¥udd ¥ adel db
sl ydl seell wal wgllell et ARA YRl YyHd Hag AR Ao] et
Auell o518 8l Yot sRaHl wAd o,
Hioto{la tutRraieAsllal ot Uald saud, MR UA §%920 o uuaslul @el o sl
sall Higell Hodl Raadl Wl sRaHl UAE %L Lol
Hoa ARl sl s, scd v W2t oun dzsell 290 23l 500 daud Aand WA
FHL URQ @Rt ol A yoroietl 50 Hyz sal A sl

Page 3 of 6



247

8WA Ml sl -

1 ROl HRReL ellastictatoll ol GUR UdRlell A5 sleliciclle] s Bel
WeBet wlell 254 3.40.00 ctu.

2. @oUcutcttetl WlEtell §2A 51uBes Axes Aaz 6ells Arscle] S, Boll AR
uoll 251 3.90.00 .

sty dUMal sl

TosaR wRa ol e2oue Yl Rectiell K oy As-A sleticiclle] s B BERt
Well 25H 3.40.00 AW,

2. UMIYUES SlAMl WGos Yy Fle, Aol Any Aoget A alle] st Boll WDt
wWell 25 3.40.00 G,

NEJRETRITTRETRN

LoUd ol €O dal 1x¢ /U8l 1l 1200 AHAM. ol 9122 AlBetell ollou oW clia] 5L
(2¢00 Hl2?). Bl Rt Aol 2854 3.0.00 cLuL.

R HuRL Y UL UR Y oot sl 2laR R0 HleRetl sliuiclle] s(H. Bl BERct Wiloll
254 3.30.00 AW

3. 8le UAR celladle] SLH WAR 100 gslotoll M, Boll WEIRB L wlell 281 3.40.00
G,

¥, Reclloll qst8 54 W QU uellot wleal sliolct, Bl AELRA woll 251 3.40.00
.

MU OUMolL stul

toewalda doue ofl crar widl Yl oeRctsel olivictio] I, Bl UER A widlol]
REU 3.U0.00 GHLU,

2. wed gldaudll uolet dardotl Ntz Yell 2122 Clssot WA e uRlleti [stet el
AERABet Glotalclle] sH. Batl WelB e wlell 251 3. 2U.00 AW

ELHSL AUMatl 1ML

1. A8l sldanell o slian Yl Jarctsels] 51, Roll e walell 25x 3. 30.00
AL

2 vl slaeuell isdl sl Yl 3Aucusets] sin. ol wel®ct widoll 251 3.
U.00 G,

Histollal vitaiasll alrt sttaol stduids seaesll, danad (1 x 1) Rewat, Y ctal wude

5 GURscl €25 sUletl vietsl Anotl A =l dauz 5wl BAEoud Y sA ALl

sAsdlsctotl sull M2 stduets sxaesl, Qyd Qewol wdell weed daz saad

QAL HL WA 3,

Page 4 of 6



248

Het 1R w21 6 UA ARt AR sL8S Rtz WA dWetl Bo5l2z5URaA 212
SRAML AN HIRRR Wllot idle] Unel2alat 2% s2cll Agorll N, IR Dot yl . A
BRLACUHL ()],

Aol a2t €25 K R U st Qotctaur HBA 29 sdet Rui ol sl 6
HRW Gucet 8 A 588 ylAwdell ¥3Bauc Bct B A vl R 2% 5. WH
As. o2 citsel, Willoll yRu @A el ® BWE deur saraami 2AQ B A dadl
QAL ~ 2091 A raual vl i 209¢-20 A WRRR Wilel AR s WAH B, B
AL ueasloll gl wQUclcl Ml WaAE ¥ sleAMl 6% WA wddl siHelloll aadlal 2y
At sl sraell 239 dan Yoo oot Jacuee WARE (4SL) gLt MR 53¢
Wlletel taal el AU, B w2 woull Aol ystetl w@s330A 2udlld sea
dalogHad sracuHl vudd,

Heal ARasll gt 2 2l ARt AR s18S Qactanl wdet et YaAx gledee wlat
(Ul Aectbotl st vidle] AR scHl WA Yot 9ot 9 sl Aol A flet
Bostget Aot ARl 1dat yt. ol A wauey,

Aol 6 Yo aot 29 scUHL AU BHL 8% ARBsEs A2t oAcl (¢ IIENERE]
Rt ARVl A (2) owlletl ¥ 53¢t dezcBotell B R sRaMl atell. Qwsl
SR YA lleem w2 wR(y) AW off URse vl YUl saunl WA, R A
Hosu 8,

TOEHSL MRS, HR uA Jauell wid Lo AuAct §loll Aelwe wal 3. 35.52 53l
2. %R uld 3.0 A AA. LA vietnd wal 3. 20,00 5315

3. 5N WA 2.0 AMAA Lol AEL WA 3. 8.0 535

¥ BAR uel deldryR W ¥.0 A Ae$lall vieond wal 3. 31.0¢ s3ls

Gurlsct oitald weasllRA al2l wolaaHl HAA 3 AUl ol ulletl Astet w2 @
AW sHL Al AUABL5 WA WA waenel 58 Qs seeml 20 A walol 250 e
A v uQllel st ug a8 a¥, ayul, suel a2t YAnel Azabdl el duz
SRAHL AUAA B A (Y51 slRL SRAUHL WA ellotdl taud 2ul] s2cil 2 Q) el
[Qalotetett ot szt @ w2 viowll AR ysietl URsASNA szl s2cn ois8l 52
AUAA B,

Rt ua g2 ARHBs AR 3aAURe §5" WA AQorsl] @ild gallad uxs

Ol

Page 5 of 6

S



249 5

He URasll g2t W@ ARsEss AR JadURez §5 WA 3.3%.02 A5 U &)U
ARsss ARA dacdlulee §5 WA 3.3¢.02 53Asoll AQetoll @0t eelad uns 2%
SN WA &,

S WSS UsIBRe GlRL UAot U s ARsESS AR dacluiee §seil s Bl
dall Posrea Reod soet sand A 8. % A alls 4 3. 30,000/- AW YsaatHi
A B, Ball ol 01 -20 Yl A 0R4 -22 YHlott 3. ¢0,000/- YsAclotl Kifl B
Rofl 1Rl wual tied.

GURlset oliold Hiotellat wriasll glet wouaal wWad ¥ €2 avei als Bacd
wHAlsel UMl Hial 29 sRauletl 23 B A iy et Yell 2% sral WA o A
Al oudl {lEiet Axost A& 29 sl ¥UAA B,

HER AB5HL ol A YA 3ct ot Aauell wiatollat utatasll sl Ass Yl saaumi wuecll.

(& @tz wHcllsy 1R ua
sAse8{, Yrd.

/
Guset steladl ollt i Act wuA Hodl Aaaan w38 Alez 2.
Py

wedi A,
R (AR wuuclse AR,
WERls Az wa Qewsllal yoius, Y.

Page 6 of 6



250

Minutes of the Meeting held on 17.0§.2022 at 10:00
hours of the Implementation Committee constituted
for the comprehensive development of the villages
included in the Hazira and Sachin Notified Areas,
under the chairmanship of the Hon’ble Collector,
Surat, at the Conference Hall of District Seva Sadan-2,
Athwalines, Surat:

In the said meeting, the following members/officers

were present:

1. Shri Ayush Oak (I.A.S.), Hon’ble Collector, Surat
— Chairman

2. Smt. Zankhanaben Patel, Hon’ble Member of
Legislative Assembly, Choriyasi, Surat -
Member

3. Shri V.C. Mandviya, District Planning Officer,
Surat — Member

4. Shri M.B. Prajapati, Director, District Rural
Development Agency, Surat (representative) —
Member

5. Smt. Manishaben Visana, Regional Manager and

In-charge Divisional Manager, G.I.D.C., Surat —
Member Secretary
6. Shri A.G. Vasava, Chief Officer, Hazira Notified
Area, Surat (representative) — Member
7. Shri S.S. Das, Chief Officer, Sachin Notified
Area, Surat — Member
8. Shri Jayeshbhai Gajjar, Secretary, Hazira Area
Industrial Association, Surat — Member
9. Shri Nileshbhai Korat, Secretary, Sachin
Industrial Co-operative Society Ltd.,, Surat —
Member
10. Shri J.K. Patel, Deputy Executive Engineer
(M&M), Panchayat Department, Surat — Invitee
11. Shri Jatin M. Patel, Deputy Executive Engineer,
Water Supply Department, Surat — Invitee

12. Shri Bharatbhai Prajapati, Consultant, M/s Fresil

Maven Pvt. Ltd. — Invitee
13. Shri Shaileshbhai Patel, Consultant, M/s Green
Design and Engineering Services Pvt. Ltd. —
Invitee
The Member Secretary welcomed all the members
present and commenced the proceedings of the
meeting as per the agenda.

1. Presentation of Progress Report of Works Approved |

in the Meeting of Comprehensive Development
Committee held on 17.12.2020
(A) The Deputy Executive Engineer, Panchayat
(M&M) Department, Surat, presented the progress
report of works of the year 201920 as under:
Works of Mora Village:
1. Administrative approval of Rs. 105.00 lakhs was
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Crossroads to Reliance Qa51~10. 4. The tender
amount was 9.09% lower than the estimated
amount, and the total expenditure incurred was
Rs. 98.98 lakhs. The said work was completed on
15.01.2022.

2. Administrative approval of Rs. 20.00 lakhs was
granted for paver block work from Jalaram Well
to Star Residency. The tender amount was
31.32% lower than the estimated amount, and the
total expenditure incurred was Rs. 13.67 lakhs.
The said work was completed on 08.06.2021.

3. Tender process was carried out for construction
of RCC road from main road to joining Star Row
House, wherein the agency quoted 20.02% below
the estimated amount. Work order was issued to
the agency; however, the agency has not
commenced the work. Therefore, re-tendering
has been carried out.

The Hon’ble Chairman directed that action be taken to
forfeit the deposit amount submitted by the agency for
the above work and instructed the Deputy Executive
Engineer to discuss only the works which are pending,
excluding completed works.

Works of Damka Village:

The Deputy Executive Engineer, Panchayat (M&M)
Department, Surat, stated that a total of 04 works were
approved for Damka village, out of which 02 works
have been completed and the status of the remaining
02 works is as under:

1. Administrative approval of Rs. 10.00 lakhs was
granted for construction of wall around the
crematorium. The tender amount was 17.82%
lower than the estimated amount, and the said
work is nearing physical completion.

2. Estimate has been prepared for drainage line
work.

Works of Ichhapor Village:

The work of construction of community hall in

Ichhapor village had been approved; however, as the

said village has been included within the limits of

Surat Municipal Corporation, the said work has been

cancelled.

Works of Bhatpor Village:

Two works of CC road construction were approved in

Bhatpor village, both of which were completed on

19.04.2021.

Works of Kavas Village:

A total of 04 works were approved for Kavas village,

out of which 03 works have been completed, and one

work relating to construction of compound wall will

be commenced after completion of land measurement.

Thereafter, the Deputy Executive Engineer presented

the progress report of works of the year 2020-21.

Works of Mora Village (2020-21):

1. Administrative approval of Rs. 10.00 lakhs was
granted for CC road work, for which the tender has
heen sent for annroval Further the tender far



construction of primary25@ol behind the

community hall has been re-invited as the quoted
amount was significantly higher than the estimated
amount.

2. Administrative approval of Rs. 22.00 lakhs was
granted for fencing work around the pond; however,
upon site inspection and due to increase in prices of
steel and cement, the estimated cost has increased to
Rs. 70.00 lakhs.

With regard to the above work, the Hon’ble Chairman
directed the Deputy Executive Engineer that the
estimated amount for fencing work is excessively
high, and therefore, a revised estimate be prepared
considering the length and height of fencing and the
same be presented in the next meeting

Works of Kavas Village:

1. Administrative approval of Rs. 100.00 lakhs was
granted for the work of development and
beautification of the pond. The process of
preparation of estimates has been undertaken.

2. Administrative approval of Rs. 20.00 lakhs was
granted for construction of the main entrance gate in
Kavas village; however, due to changes in the
design of the entrance gate, the estimated amount
has increased to Rs. 30.00 lakhs.

(B) Progress Report of Works Executed by the
Executive Engineer, Water Supply and Sewerage
Board, Surat:

The Deputy Executive Engineer, Water Supply

Department, Surat, stated that administrative approval

of Rs. 88.94 lakhs was granted for construction of a

sump of 20.00 lakh litres capacity at Mora village,

against which the tender amount was Rs. 58.36 lakhs.

The said work was completed on 05.12.2020.

In this regard, the Hon’ble MLA stated that the water

supply in Mora village is being provided in very

limited quantity, due to which the people are not
receiving adequate water. The Deputy Executive

Engineer stated that the water pumps have become

defective and action has been initiated for installation

of new pumps. Further, the Hon’ble MLA directed that
the work be completed at the earliest and proper water
supply be ensured to the public.

2. Representation by Hon’ble MLA for Approval of New

Works Proposed by Sarpanches of Gram Panchayats

of Kavas, Mora and Hazira:

The Member Secretary placed on record the proposals

received from Hazira, Kavas and Mora villages,

wherein the Committee granted approval for the
following works:

Works of Hazira Village:

1. Construction of a tin shed on the dining hall
premises of Singotarmata Temple — estimated cost
Rs. 50.00 lakhs.

2. Construction of compound wall and laying of paver
blocks around the parking area of Singotarmata —
actimated cost Re 70 00 lakhg



Works of Kavas Village: 253

1. Construction of walkway on both sides of the road
from Kavas Patiya to Dargah — estimated cost Rs.
50.00 lakhs.

2. Installation of soundproof kit, lighting, and central
air-conditioning in Samaj Sadan Hall — estimated
cost Rs. 50.00 lakhs.

Works of Mora Village:

1. Laying of 1200 mm drainage line in Survey Nos. 90
and 148/part (1800 meters) — estimated cost Rs.
80.00 lakhs.

2. Installation of 5 High Mast Towers of 20 meters
height at 5 major locations — estimated cost Rs.
30.00 lakhs.

3. Construction of market yard (approximately 100
shops) — estimated cost Rs. 50.00 lakhs.

4. Purchase of sweeper machine for road cleaning
work — estimated cost Rs. 50.00 lakhs.

Works of Bhatlai Village:

1. Laying of drainage line from Bhaghaniya Talav to
Vasva creek — estimated cost Rs. 50.00 lakhs.

2. Construction of drainage line for sewage and storm
water from Patel Faliya to Magan Keshav’s field —
estimated cost Rs. 25.00 lakhs.

Works of Damka Village:

1. Drainage line work from Medi Faliya to Nagar
Faliya — estimated cost Rs. 30.00 lakhs.

2. Drainage line work from Khokhra Faliya to Mandvi
Faliya — estimated cost Rs. 25.00 lakhs.

The Hon’ble Chairman directed the Deputy Executive

Engineer, Panchayat (M&M) Department, Surat, to

prepare estimates of all the above works at his level

and present the same in the next meeting. Further, for
electrical works, estimates are to be prepared through
the Executive Engineer, Electricity Department.

3. Presentation of Infrastructure Master Plan

The Member Secretary instructed M/s Fresil Maven

Pvt. Ltd.,, appointed for preparation of the

infrastructure master plan of villages in Hazira and

Sachin Notified Areas, to present the report.

The agency presented detailed survey-based

information village-wise, including existing facilities

and required infrastructure such as roads, drainage,
and water supply. It was stated that the Master Plan for

the year 2019-20 was prepared based on Census 2011

data.

The members observed that the current planning

should consider the increased population due to

incoming labour force in Hazira and should also align
with the plan approved by Surat Urban Development

Authority (SUDA). Accordingly, it was unanimously

resolved to invite officials of SUDA in the next

meeting.

4. Presentation of STP Network (Sewage Treatment
Plan)

The Member Secretary instructed M/s Green Design

and Engineerine Services Pvt. Ltd, to oresent the DPR
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tor sewage weaunent (STP).
The agency presented the survey data of drainage
networks for nine villages in Hazira Notified Area and
two villages in Sachin Notified Area and proposed
four STP projects as under:
1. Damka, Bhatlai, Mora, and Sunvali — 5.0 MLD —
Estimated cost Rs. 36.62 crores
2. Hazira — 3.0 MLD — Estimated cost Rs. 20.07 crores
3. Kavas — 2.0 MLD — Estimated cost Rs. 7.50 crores
4. Umbhar and Talangpur — 4.0 MLD — Estimated cost
Rs. 31.08 crores
The members suggested that for disposal of treated
water, consultation be made with nearby industrial
units to reduce cost and ensure effective disposal.
Further, the plan should be aligned with the plan
prepared by SUDA to avoid future discrepancies. It
was resolved to invite SUDA officials in the next
meeting.
5. Statement Showing Balance of Development
Fund
The Member Secretary presented a statement showing
balance of Rs. 34.02 crores in Sachin Notified Area
Development Fund and Rs. 39.02 crores in Hazira
Notified Area Development Fund.
6. Chartered Accountant Fees
Annual accounts and income tax returns of Sachin and
Hazira Notified Area Development Fund are filed by a
Chartered Accountant, for which an annual fee of Rs.
30,000/- is payable. The amount of Rs. 90,000/~ for
the period from 2019-20 to 2021-22 remains unpaid,
for which approval was sought.
In this regard, the Hon’ble Chairman directed that
annual accounts must be presented before the
Implementation Committee every year, and if not
presented till date, the same shall be submitted along
with the agenda of the next meeting.
As no other matter remained for discussion, the
Hon’ble Chairman concluded the meeting.
Sd.-
Chairman,
Notified Area Implementation
Committee
& Collector, Surat

Submitted for perusal and approval of the above
proceedings.
Sd/-
Member Secretary,
Notified Area Implementation Committee
Regional Manager and Divisional Manager, Surat



